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Bilk No. 23-C of 2007

THE NATIONAL TAX TRIBUNAL (AMENDMENT) BILL, 2007
A
BILL
10 amend the National Tax Tvibwnad Act, 2005.

Bu it enacted by Perliament s the Fifty-cighth Year of the Republic of Iidia as
follows—

1. {1) This Act may be called the National Tax Tribunal { Amendment) Act, 2007.
{2} it shal be deemed to have coma inte force on the 29th day of January, 2007,

49 of 205, 5 I In section 5 of the National Tas Tribunal Aet, 2005 (bereinafier referred to as-the
principal Act}, in sub-section (§),--

ré) the wards "in consultation with the Chairperson” shall be cmitted,
iy the following provise shall be insetied, namely:—

“Frovided that no Member shall be transferred without the concurrence of
o the Chairperson.”.
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Amendment 3. In section & of the principal Act, in sub-section (2}, dn clause {£}. for the words

of section 6. “geyen years”, the words "five years” stall be substituted.

Amendment 4. insection 13 of the principal Act, i subssection (), the words "or uny persan duly

»f sechion 13 guuhorised by him or it shall be omiited,

Repeal and 4 5, /1) The Nationak Tax Tribunal CAmendment) Ordinance, 2067 is heraby repealed. Onl 4 af
“4¥IDE. 2yt

12y Norwithstanding the repeal of the Mational Tax Tribunal {Amendment) Crdinapce,
2007, anything done or any action lakea wader the principal Act, as amended by the said — Ord. 3w
Ordinance, shall be deemed 1o have been done or taken under the corresponding provisians 2007
of the prin pal Act, as amended by his Acl.



LOKSABHA

A
B
toamend the Matiows| Tax Tribwal Act, 2005,

{As passed by Lok Sabhu)

MGIPMRND—1255L5—19-03-2007.



